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MR. SPEAKER: Correction,

SHRI CHARANJIT CHANANA:
Your party js a new party now; any-
way, I have said this. The point was
raised that the post of Chairman was
vacant, The question of filling up the
post of Chairman is being considered
and 1 have already said this,

Investigation in Pipra Case

*356, SHRI N. E. HORO: Will the.

Minister of HOME AFFAIRS be
pleascq to state.

() whether the investigations in
the case of atrocities in  Scheduled
Castes and Scheduled Tribes in Pipra
villar,s in Bihar have been cumplcted;
and

(b)Y if so, the details thereof?

THE MINISTER OF STATE IN THRE
MINISTRY OF HOME AFFAIRS
(SHR1I YOGENDRA MAKWANA):
(a) and (b). A statement is laid on
the Table of the House.

STATEMENT

According 1o the  information
1eceived from the Stats Government,
the incident took plaze on the 25th
Yebraary, 1980. The Police visited the
place the next day on the 26th Feb-
rurav. On the same day a case was
in<tit iled under section 302/147/148/
436/307/120(b) of the Indian Penal
Code and section 27 of the Arms Act
agamst 39 persons named ih the FIR
“ng 300 unknown persons. The in-
vestication in the case wag completed
and a chargesheet submittey to the
court on 8th March, 1980, 62 accused
persons eitiver were arrested or sur-
1endcred before thy court. They were
committed to the Court of Sessions
on the 18th March 1980 and 4th
April, 1980. One of the accused died
a natural death in jail. The Sessions
trial opened on 8th April 1980 and
charges have been framed by the
court. On the request of the State
Government, the High Court hag ear-
marked 2n Additional Sessiong Judge
for day-to-day hearing of the case.
The State Government have also ap-
pointed Special Police Prosecutors.
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SHRI N. E. HORD: Will the hon,
Miaister tell this House whether in
the First Information Report the name
of an honcurable member of this
House finds a place as ‘Accused’? Isit
correct? I want to know whether he
hag been charge-sheated and whetheyr
he accompanied the Home Minister
when he visited Pipri?

SHRI YOGENDRA MAKWANA: No
Member of the House is mentioned in
it, Nobody except myself and the
Home Minister wag there, When the
Tome Minister and I went there no
other Member accompanied us to that
place.

MR, SPEAKER: Mr. Paswan,
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grfgmdy S\ 2, o fedafeay =q W
ST ETAT Y THT BT AT A7 AT X %W
Argad ¥ 4 WAATG oAy 7 fEAT av i e
AN wEAvAr ot # ggAc Avgw f@ s
71 gfrwa afsvam oge dio AFY wEear 2,
Ar gv A ¥ oow o afvwa 9 g qray

Y

A& WAy W07 oAFa At

oy R fasmra qurger @ AT 34T
ofiwaa Twe o § A AATE G@A FET
st f 79 7@ 7 gz gy arsr ¢, Afew
freft goav maifedt & o 2@y faar 1 geF
AT FEA AR N AFET 97 FAq KA q
AT AR AT STATAT AV | AL F0T AT FY
ara mrar 2, @&v 34 wmifesr w1 ehea
fdar v ¥, zw wvad § qE 059 AAY
ot ¥ faar ar, IRE T wr g W fean
sroar, #fFw § wrAda aE ST wer ¥

qedT ATEAT F ...

SHRI HARINATHA
rise on a point of order.

MISTRA: 1

MR. SPEAKER: There is no point
of order during Question Hour,
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=it ww fosnm grwar ;. TEme  WEET,
T A 99 F--ugen, 1Y ¥ FAT aF W
grgfeaa warfaetd F, forg =1 gaw &0 v
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F Ty agl el Ad wg?

seae WAlEw : Ug WL mavE WA B

s diner waEEr: 919 53 ¥ fF oW
T4 A Fa W ¥ oA qu Wi
€ ¥ g a1 5w wifeae wr geges w1 7
wa aF feew A Oy, g A arfea T Y
g9 % FTW oAy § ge ad w7 awd |

MR. SPEAKER: He has put a ques-
tion regarding the Additional S.P.

SHRI SHIVRAJ V., PATIL: Sir,
I have a point of order.

MR. SPEAKER. Under what rule?

SHRI SHIVRAJ V., PATIL: A point
of order is not with respect to the
rules only. But there are conven-
tions also.

MR, SPEAKER. Not allowed,

SHRI K.C. HALDAR: Sir, during
Question hour no point of order can
be raised.

MR. SPEAKER: Why are yoy tak-
ing my place? I know. I will doit.

SHRI SHIVRAJ V. PATIL: When
I am raising a point of grder. ..

MR. SPEAKER: You can raise af-
ter 12 O’ clock. The Home Minister
knows that matter.

SHRI SHIVRAJ V., PATIL:
am stating my poinf of order.

MR. SPEAKER: Under what rule
you want to raise a point of order?

SHRI SHIVRAJ V. PATIL: Sir we
are all concerned with this matter. I
am raising my point of order....

Sir I

MR. SPEAKER: Under what rule?

SHRI SHIVRAJ V. PATIL: I am
stating my point of order.. ...

(Interruptions)

ASADHA 11, 1902 (SAKA)
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MR. SPEAKER: Under what rule?
I will not allow. You should state
that this is with respect to the infrin-
gement of a rule....

SHRI SHIVRAJ V. PATIL: I respec-
tfully submit that points of order
are not raised according to the rules
only. There are conventions also. I
only want to point out regarding a
matter which ig sub-judice. Let me
make a submission. (Interruptions)

MR. SPEAKER: He will answer the
matter under sub-judice, Why ghould
you say about that? He should men-
tion about that. (Interruptions)

MR. SPEAKER: I will not allow. No
point of order during Question Hours
is raised.

YOGENDRA MAKWANA:
The se is in tne court ef law. The
question put by the Hon’ble Member
does not concern the main guestion.
Howezver, I promise that I will enquire
into the matter and will take neces-
sary step.

PROF. MADHU DANDAVATE: Sir,
on the basis of my visit to Pipra, I
would like to ask the Hon’ble Minis-
ter a specific question. On the day
this ghastly incident tock place. Is it
not a fact that about 500 goondas
came there to attack the Harijans? 14
Harijans were burnt to death. The
atrocities went on from 10.0° O clock
in the night till 3.0 O’clock early in the
morning and for the entire period not
a single Policeman turned up there.
Is it a fact or net?

SHRI YOGENDRA MAKWANA:
Sir, it is a fact (Interruptions)
Please hear what is the fact. This is
a part of the statement. Fourteen
persons were killed and several in-

jured, that is also a fact. The Police,
as soon as the complaint was lodged
by the near by villages, rushed to

the spot and took necessary action.
Hewever, we are alsc enquiring about
the action taken by the police and the
attitude of the police.





